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Registration OU.A. No,347 of -1989

S.C. Agrawal oo s .o S Applicanf.
Versus
Uhion of India and others .., cos » «»  Respondents. .

R )

Hon, Mr, Justice U.C. Srivastava,V.C.
Hon *ble Mr, A,B. Gorthi, Member (&)

~{ Hon, Vo Justice U.C. Srivéstava,vaco)

The applicent, who has retlred from servlce, vwas working
as Chief Controller in uhe office of Divisional Rallway Manacer
wo M. R
Northern Railway Hazratgang, Lucknow, A= 8dverse Entr&&skfor
the period 31.3.1988 were communicated to the gpplicant he
on 14,2,1989. The applicant preferred a representation

against the said adverse entries but the said representation/

appeal is still pending as has not been decided,

20 Athrd;no tovtho applicant, the adverse remarks are not
in conformity with the rule 1608 R.1. npad with Rule 1619 (1)k-1

and are vague as the OppOLtun¢ty during the course of the

year has not been given to the applicant and that he was wt <

apprised diérinn this period regarding his work.

3. The respondents have .contested the claim of the
appllcanw According to them,the entry has been civen to him‘
in accordance with law. Although, thé'applicant has retired
from servic#%ut‘hié représentation is still pending. As a
matter of fact, it should be disposed of and 1t can now even
be disposed of. In caSe, it is decxded in favOur of the

applicant, the applicant may be ¢iven some ‘bene fits.

4. Accordingly, the reSponéentS are directed to dispose

of “the representation/ appeal filed by the applicant against

the adverse remarks -taking into consideration his ples.
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The Eepresentatlon/appeal ©of. the applicant shall be dlsposed
of by a specking order. let 1t be done wlthln a perlod of
2 months from the date of comwunlcatlon of this order. The

application 1is disposed of with the above observatlonse

A a parties to bear thebr osmn costs. Zéa//’/,,
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Dated? 3L.l.1992
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